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 The short issue involved in the present appeal is as to 

whether Fatty Acid and Wax so produced during the course of 

manufacture of Rice Bran Oil by solvent extraction process 

would be exempted under Notification No.89/95-CE dated 

18.05.1995. 

2. We find that the issue herein is no more res-integra and 

stands covered by the decision of the Larger Bench of the 
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Tribunal in the case of M/s Ricela Health Foods Ltd. & Others 

Vs CCE Chandigarh, Order No.8-11/2018 dated 30.01.2018. 

The same stands followed by this Bench in the case of M/s 

J.V.L. Agro Industrial Ltd. and Others vide Final Order 

No.70692-70709/2018 dated 27.02.2018, holding in favour of 

the assessee.  

3. In view of the forgoing, we find no merits in the 

revenue’s appeal, the same is accordingly rejected. 

(Dictated in Court) 

 

 

(Anil G. Shakkarwar) 

Member (Technical) 

  (Archana Wadhwa) 

 Member (Judicial) 
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